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EXTRAORDINARY 

P A W  IV 
h l r  01 ,  the tiujorat Legislature and Orrlinsnces promnlgatqd 

and Ilerruletiona ~ u i t d e  by thc Guveruor. 

l>.a(lk:~ 
GUJAHAT ACT NO. X X I l  OF 1962.- An Act Cur(l,er. t o  antertrl ilAe Inrlt strial 

Uirpules Act, 11 47 ~ I I  its al~pliuatior~ t o  t-lr Srnte of  Cujarat .  331-332 
. - - . - . - . . . . - .-. . . . . - . . . . . . . - . . . -. . 

~ ' I K  f t d I t > i i , i ~ ~ ; :  ~ \ c l  01. I ~ C -  [>II~:II,;II l.r:;id:iit~re, Ii;ii,i~g t ~ c c ~ i  :r,\e~~t::d to by I!IC 

IM. G.  MCINANI, 
tjecretsr v to tilt Ciox eniment cjf Ci~~jasiit ,  

IAegal Department. 

!in ' , c ~  i;iri;:er io un~ti lcl thi. ind:ict!ial Dirpiites Act, 1947 in  ir: 
applic?.tion to thc S t ~ t z  O E  Gujornt. 

It ie hereby cnnctcd in LI1( Tl~i~teuntll YL'W of I h~ 111!1)11hIic of I d i a  BS short title 

f u l l u ~ s  :- and coruu~en- , ~ r u e r l t  

1. ( I )  This Act ~ t ~ i t y  L e  ciilled thr: Indl~stri%l nisputrs (Gnjnmt, Ame~lri- 
mcnt) Act, 1962. 

2. 11; t b t t  Tndustria! Dispt~tcs Act, 19-17, i l l  its :tpl>licstioll to the State lnacrtlo~t of 

of G u j n r ~ t  t~ffcr sectinn 7r the follon.ir~z srctinrl sh:~ll hi1 i~lsertcd, 11nrne1y :-- section 7 D 
in Act XIV 
n l  1947. 

a'J :3 1 
I\' ----Extra - - 53 (3101io) 
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qualified for 
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on Tribunal 
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"7 D. Sotwithstanding any thing colltaiuctl ill sul-scctioli (1) of section 7A-- 

(1) ~ h c  State Govenllusr~t iuuy uonulitutt! all Inrluatrial Trih~ulial undcr 
that, sub-sectioli for pe~formiilg such othel i 'undior~s as inny be assigued to 
i t  mldcr t h i s  Act ;  

{ I I I I i t  a 1 I I I I ~ C ~  seetiol~ 
;A, L L U C  'I'1,ib1111iil ltldiy VOILS~:;~ oi' i~ p e r s ~ i ~  15-h~  is, or 1 ~ s  b t : t + ~ ~ ,  for :L 

l ~ c r i ~ ~ l  01' ~lcjt ICHY 1 1 1 , L 1 1  :j !.uctl.s: i i  1)istrict Judgv or i\tlti~tiui~:il on. Joi l~t  
District A ~ i d ; y  ; L I N I ,  ~ l o t w i ~ l ~ s t  itii(1i1ig i11iyt11i1lg co~t t  a i i i d  111 su l~ - s t : t ; t i o~~  

(5) of s:.t:coti~l 7-1 but aul,jc!ci I U  s l : c ~ i l r ~ ~  ;I:, such ])(:I~SOIL !;t1~11 IJC tleenled 

t L) I)? q~~;alil i(*~l for ~ I ~ , ~ I ~ ~ I ~ I ~ I ~ C I - I ~  ~ I l t :  p ~ , c ~ ~ i d i , l g  t ~ f l i c t ~  Ill' ilic 'I'ril~1111~1; 

IiupcaI of 3 I I r ~ d ~ ~ s t  rid, 1 I I : ;  (Ciu jitrir t -1 w e~ i t l~~ lc i l t , )  Orrliilauce, 1962 is Guj- 
Ortl Cuj. Ord-  Loreby 1.~l,c;~lcd [rlul th: l,ro\isic~rjs cd sections 7 i r l i r l  25 of Ihc Bonll~uy Gullera1 N ~ . ' ~  

xo. V of 
1082. Clauses ;\(:I, !!301 H I I ; ? I I  :~11111y to  S U C I ~  ~ r : l ) c : : ~ l  AS if that O l ~ l i ~ i a ~ ~ c ~  \~-(:Tc: a11 of 

~ I I ~ I C ~ ~ I I C I I ~ .  1962. 
HOIII . 
I or 
10114. 
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Separate paging is given to this Part in order tbat it may 
be filed as a separate compilation. 

- -  - .- 

Acts of the Gujarat I~gislature and Ordinances promulgated and 
Regulations made by the Governor. 

T h e  following Act of thc Gujarat Legislature having been assented to on the 
7th September, 1977 by the Vice-President discharging the functions of the 
President, js hereby published for general information. 

N. C. BUCH, 
Joint Secretary to the Government of Gujnraf, 

Legal Department. 

GUJARAT ACT NO. 28 OF 1977. 

(First published, after having rcceived thc assent of the Vice-president 
discharging the fu'nctions of the President, in the "Grrjnrat Governr~tent Gmeite" 
on the 30th Scptemkr, 1977. 

An Act further to amend the Industrial Disputes Act, 1947 in its application to 
the State of Gujarat. 

It i~ hcrcby ennctcd in thc Twenty-cighth Yeenr of tho Republic of India as 
follows :- 

1. ( I )  This Act may bc called the Industrial Disputes (Gujarat ilmendmcnt) Short tiWc 
Actj 1977. and 

commence* 
ment. 

(2) It shall come into force on such date as tho State Governmc.nt may, 
by notification in the OSficial Gazette, appoint. 
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Amendment 2, In tho Intiustrial Disputes Act, 1947 in its application to thc State of 
of scction 7 
of Act Gujarat (hereinafter referred to  as "thc principal Act"), in section 7, in sub- 
of 1947. scction (31,- 

(i) in clausc (b),  after the words "Additional District Judge," the mods "or 
a Joint Judge or an Assistant Judge" shall be inserted; 

(ii) in clause (d), for tho words "seven years'' the words "five years" shall 
be substituted; 

(kii) in clausc (e), for the words "five pars" tho words "three years" shall 
be substituted and the word "or" shall be added at the end; 

( v )  after clause (e) ,  the following clause ahall bo added, namely :- 

"(f) he has practised as au advocate or attorney for not less than gevon 
gears in a High Gurt or any Court subordinak thereto or in any Industrial 
Court or Industrial Tribunal or Labour Court constituted under nny lam for tho 
time being in forco.". 

3. In the priucipal Act, iu section 7A, in sub-section (3),- of wetion 7 8  
of bat 14 of 
1947. (i) in clause (m), ,after tho words "an Additional District Judge" tho words 

"or a Joint Jutlgo or an Assistant Judge" shall bo inserted ; 

(ii)  in clause (b ) ,  the word "or" shall be added at the end ; 

(iii) after clause (b), the following clausc shall be added, namely :- 

"(c) he has for not lcse than five ycnrs b e e ~  the prexiding officer of R Labour 
Court constituted under any law for the time being in force.". 
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Separate paging is given to this Part in order that it may be %led m a 
separate Compilanon. 

PART IV 
- Acts of Ibc Gujarat 1,egisIatore and Ordinancee promulgated and 

Regnlations made by the Govetnor, 

The following Act of the Gujarat Legislature having been assented to by the 
President on the 20th October 1984 is hercby publislted for general information. 

J .  P. VASAVADA, 
Secretary to the Government of Gujarst, 

Lcgal Departmct~t. 

GUJARAT ACT NO, 20 OF 1984. 

(First published, after having received the asselit of the President in ltie 
"Gujarat Government Gazette" on the 22nd October, 1984.). 

An Act further to amend the Industrial Djsputcs Act, 1947 in its applicatio~~ 
to the State of Gnjnrat. 

It is hereby enacted in the Thirty-fifth Year of the Republic of Iiidi:i as 
follows :- 

I. This Act may be callcd the Indlistri,zl Dispuhs (Gujamt Amc~tdlnent) Short title. 

Act, 1984, 

~ c t  2. I n  the Tndustrial Disputes tht, 1047 in it.s application t o  the State of Inportion of 
llcw ~eotion 

~ ~ ~ O r  &jarat (Itereinnftcr refe~recl to as "the principal Act"), nher scrtion 258, n5sss in 
the follo~s+ing new scctiori sllall be inserted, namely :- XIVkof 1947. 
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Removal of 
doubt as to 
effeot of 
other laws. 

Transitory 
Provision. 

R q m l  and 
Baviogs. 

"258s. For the removal of doubt it is hereby declared that notmith- 
stallding anything contained in any other lniv for the time bcing in force 
in t,hr! State p ro~ridi~g for settlenrart of Industrial disputes, thc righis and 
liabilit,ics of enlployers auci ~i-orkinen u1 relat,ion t o  clos~~rp. shall be determi- 
ncd in sccorrlance wit11 the provisions of t,his Chapter.". 

3. llrhere bcfors the commc!:cc!nenf of 'lie Industr:al Dkputes (Gujamt 
Sniendment) Ordi~~ance, 198.1, R l l V  notice is zirred on the State Go~smment 
or an authority specified under clause (c) of s t~ l~ -~ce t , i on  ( I )  of section 25N of 
the prillcipal Act, and sucli notice is pe~lding before t l~c  State Government 
or, as thr, C J ~ C  may be, silch autl~ority a t  the co~nmencems~~i; of the said 
Ordinance, the same shall be dispo~cd of by the State Go-r~rnment or wch 
authority as if the prir~cipnl Act hat1 not been amenrled bjt the Industrial 
Disputes (Amendment) Act, 1984. 

4. (1) The Industrial I>isputes (Gujarnt An~cnihnent) Ordina~lcc, 1984 is GU 

hcrchy repealed. of d: 6 

I I 4 .  
(2) Xof~vitLstandiug sue11 repeal any llling clone or any nctioll taken rnlder 

the priwipnl Act as aincildetl by tlic said Ordiuxncc, shall be ileel~~ed to have 
been done or takcn under tlie principal Act as aulenriutl by C ~ R \ I S C  (b)  of 
sec t io~ 2, clanse ( ( I )  of section 4 and sections 12, 14 nnd 15 of the Inclllstrial 
Dispates(Ameadinent) Act, 195'7 and by sections 4, 8 nuti G of the Industrial 
Disputes (Ameildment) Act, 1984 as if clause (6) of section 2, claltso (n) of 
section 4 and scctions 12, 14 and 16 of the I~lcinstrinl Dis~)ntes (hmendment) 
Act, 198'2 nncl sections 4, ti and G of the Inrh~strial Di~pnt~es (litllendmcnt) 
Act-, 1084 had in relati011 to tllc principal Act come illto force on tllc 7th 
Julie, 1981. 
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PART.- N 
Acts of the ~ h a r a t  LegisistUre and Ordinances promulgated 

a d  Regulations made by the Governor. 

The following Act of the Gujarat Legislature, haling been assented 
to by the President on the 2gh March, 2004 is hereby published for general 
information. 

S. S. PARTagt, 
Secretary to the:Govemment of Gujarat, 

Legislative and Parliamentary . Affairs Depament. 

GUJARAT ACT No. 12 OF.2004. 

(First published, after having rkeivcd h e  assent of the President in 
the "Gujarat Government Gazette ',.on the 3 0 ~  March, 2004). 

AN ACT 

M e r  to amend the Industrial Disputes Act, 1947 
in its application to the State of Gujarat. 

It is hereby enacted in the Fifty-fifth Year of the Republic of India 
as follows :- 

I .  1 This Act may be called .the Industrial Disputes (Gujarat Short title 
-A_n?mdn_ten!) Ac!, ?OW. and 

cornmeace- 
ment. 

(2) It shall be deemed to have dome into force on the 10" February, 
200.;. 
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Amadrneat 2. In the Industrid Disputes Act, 1947 in its application to the State of xIv 
don Gujarat (hereinafter referred to as "the principal Act''), in section 2, - of 

~ f x w  or 1947. 

(1) in clause (k), the words and letters '%but does not include the 
termination of the service of a workman in accordance with the 
provisions of Chapter V-D" shall be added at the end; 

(2) in clause (ca), - 

(i) in sub-clause (c), the word "or" shall be added at the end; 

(ii) after sub-clause (c), the following sub-clause shall be added, 
namely :- 

"(d) -ation of the sewice of a workman in an 
industrial establishment situate in the Special Economic 
Zone declared as such by the Government of India; "; 

(3) after clause (q), the following clause shall be inserted, namely :- 

"(qa)  mina nation" means discontinuation by the employer cf the 
senice G'< a workman in an industrial establishment situate in the 
Special Economic Zone declared as such by the Government of 
hdia for any reason whatsoever, otherwise than as a punishment 
inflicted by way of disciphary action, but does not include - 

(a) voluntary retirement of the workman; or 
(b) retirement of the workman on reaching the age of 

superannuation if the contract of employment 
between the employer and the workman concerned 
contains a stipulation in that behalf; or 

fc) termination of the service of the workman as a result 
of the non-renewal of the contract of employment 
between the employer and the workman cuncernd 
on its expw 'br of such contract being terminated 
under a8itipulati6n in that behalf contained therein; or 

(d) t&tiion of the service of a workman on the 
ground of continued ill-helth;". 
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3. In the principal Act, after Chapter V-C, the following Chapter shall Jnsertio~of 
. 1: 

. . , I be inserted, namely':- new Chapter 
, a  V-D In X W  

. .+?I :  m 
r 

of 1947. 
" C W T E R  V-D 

25V. ( I )  The provisions of Chapters V-A and V-B shaH not apply to an special 
indusfrial establishmen6 to which Chapter V-D applies. provisions for 

Speclal 
Economic (2) The provisions of ,this Chapter shall apply to an industrial Zane, 

establishment set upkin the Special Economic Zone declared as such by the 
Government of India, 

25W. For the purposes of this Chapter, - Definjtlons of 
continuous 

. - ,  service. 
(1) a workman shall be said to be in continuous service for a period if 

he is, for that period, in uninterrupted service, including service 
which may be interrupted on account of sickness or authorised leave 
or ?n accident or a strike, which is not illegal, or a lock out or a 
cessation of work,which is not due to any fault on the part of the 
workman; 

' ( 2  where a workman is not in coqthuous service withln the meaning of  
clause (1) ,for a period of one ysar or sixmonths, he shalI be deemed 
to be in cdctinuous service under an employer - 

, . 
(a) for a of one year, if the workman, during a period of 

twelve calendar months preceding the date with reference to 
which calculation,is to be made, has actually worked under 
the employer for not less than,- 

(i) one hundred and ninety days in the case of a 
workman employed below ground in a mine; and 

(ii) two hundred and forty days, in any other case; 

(b) for a period of six months, if the workman, during a period 
of six calendar months preceding the date with reference to which 
calculation is to be made, has actually worked under the employer 
for not less than - 

(i) nineiy-five days, in case of a workman employed 
Lnlnv.- -a.*-A i- - -LA. --A 
U + l U W  &iUUklU Ill U 111111b, U11U 

C:Wy Documents\Biill\l357-I D amendment Bill. 2004 (final).doc PC-7 



[PART ZV 

F4nlanation.- For the purposes of,clause (21, the number of days on 
which a workman has actually worked under an employer shall include the 
days on which - 

(i) he has been laid off under an agreement or as permitted by 
standing orders made under the Industrial Employment 
(Standjng Orders) Act, 1946 or under this Act or under any 20 of 

other law applicable to the industrial establishment; 1946. 

(ii) he has been on leave with full wages, earned in the previous 
Year; 

(iii) he has been absent due to temporary disablement caused by 
accident arising out of and in the course of his employment; 
and 

(iv) in the case of a female, she has been on maternity leave; so 
however, that the totaI period of such maternity leave does 
not exceed tweIve weeks. 

Right of 25X. Whenever a workman (other than a bndli worhan or a casual 
workmenlaid woxkmm) whcs* name is borne on the muster rolls of an industria1 
OK for establislment and who has completed not less than one year of continuous 
compensation. servick under an employer is laid off, whether continuously or 

intermittently, he shall be paid by the employer for all'days during wllich he 
is so Iaid off, except for such weekly holidays as may intervene, 
compensation which shall be equal to fifty per cent. of the total of the basic 
wages and dearness allowance that would have been payable to him had he 
not been so laid off 

Provided that if during any period of twelve months, a workan is 
so laid off for more than forty-five days, no such compensation shall be 
payable in respect of any period of the lay off after the expiry of the first 
forty-five days : 

Provided further that it shall be lawful for the employer in any case 
falling w i t h  the foregoing proviso to terminate $he workman in 
accordance with the provisions contained in section 25 ZA at any time after 
the expiry of the first foxty-five days of the lay-off and when he does so, 
any compensation paid to the workman for having been laid off during the 
preceding h4elve months may be set off against the compensation payable 
for termination. 

Exp/anarion. - "B& workman"-m&m' a w o r b m  who i s  employed 
in an industrial establishmeht in the place of another workman whose name 
is borne on the muster rolls of the establishment, but shall cease to be 
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regarded as such h r  the ptlrposes of ?his sectionj if he has ~omple1:tp.d o m  
year of continuous service in the establishment. 

25Y. Notwithstanding that workmen in any industrial establishment have of 
been laid off, i t  shall be the duty of every employer to maintain for the employer to 

purposes of this Chapter a muster roll, and to provide for the m h g  of mainfain 
entries therein by workmen who may present themselves for work at the muster rolls 

of workmen. 
establishment at the appointed time during normal working hours. 

252. No compensation shall be paid to a workman who has been laid Workman 
off - 'not entitled to 

compensatioa 
in certain 

(i) if he rehses to accept any alternative employment in the cases. 
same establishment from which he has been laid off, or in 
any other establishment belonging to the same employer 
situate in the same town or village or situate within a radius 
of five miles fiom the establishment to which he belongs, if, 
in the opinion of the employer, such alternative employment 
docs not call for any special skill or previous experience and 
can be done by the workman, provided that the wages which 
would normally have been paid to the workman are offered 
for the alternative employment also; 

(ii) if he does not present himself for work at the establishment 
at the appointed time during normal working hours at least 
once a day; 

(iii) if such laying off is due to strike or slowing down of 
production on the part of workmen in another .part of the 
establishment. 

2SZA. (1) NO worlanan employed in my industry who has been in Conditions 
continuous service for not less than one year under an employer shall be for 
terminated (otherwise than as a punishment inflicted by way of disciplinary termination 

action) by that employer. until - of workman. 

(a) the workman has been given one month's notice in writing 
and the period of notice has expired, or the workman' has 
been offered in lieu of such notice, wage for the period of 
the notice; 

(b) the workman bas been paid compensation equivalent to 
forty-five days salary for every completed year of 
cdntinuous service in such manner as may be prescribed. 



Compensation 
to workman 
in case of 
transfer of 
undertaking. 

Sixty days 
notice to  be 
given of 
Intention to 
close down 
any 
undertaking. 

Compensation 
.to workman in 
case of closing 
down of 
undertaking. 
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(2)  Where the workman has been insured througb insurance policy by 
the employer for the social security to receive the compensation in the case 
of termination, equivalent to forty-five days salary for every completed year 
of continuous service, the employer, instead of making payment of 
compensation under clause (b) of sub-section (I), shall forward all the 
necessary documents of such workman to the Insurance Company within 
fifteen days after termination, 

2528. Where the ownership or management of an undertaking is 
transferred, whether by agreement or by operation of law, from the 
employer in relation to that undertaking to a new employer, every workman 
who has been in continuous service for not less than one year in that 
undertaking immediately before such transfer shaIl be entitled to notice and 
compensation in accordance with the provisions of section 25ZA, as if the 
workman had been terminated: 

Provided that nothing in this section shall apply to a workman in any 
case where there has been a change of employers by reason of h e  transfer, 
if- 

(a) ihe service of the workman has not been intempted by such 
transfer; 

(b) the terms and conditions of service applicable to the 
w o r h m  after such transfer are not in any way Iess 
favourable to the workman thal those applicable to him 
immediately before the transfer; and 

(c) the new employer is, under the terns of such transfer or 
otherwise, legally liable to pay to the workman, in the event 
of his termination, compensation on the basis that his 
service has been continuous and has not been interrupted by 
the transfer. 

25ZC. An employer who intends to close down an undertaking, shaH serve 
at least sixty days before the date on which the intended closure is to 
become effective, a notice, in the manner as may be prescribed, on the State 
Government stating clearly the reasons for the intended closure of the 
undertakini. 

2521). Where an undertaking is closed down for any reason whatsoever, 
every workman who has been in continuous service for not Iess than one 
year in that undertaking immediately before such closure shall be entitled to 
compensation in accordance with the provisions of section 25ZA, as if the 
workman had been terminated.". 
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GUJ. Ord. 2 4. (1) The Industrial Disputes (Gujarat Amendment) Ordinance, 2004, Repea, and 

2004- is hereby repealed. savings. 

(2 )  Notwithstanding such repeal, anything done or any action taken 
under the principal Act, as amended by the said Ordinance, shall 
be deemed to have been done or taken under the principal Act, 
as amended by this Act. 

Goverment Central Press, Ciandhinagar: ; 
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PART IV 

 

Acts of Gujarat Legislature and Ordinances promulgated and Regulations 

made by the Governor. 

The following Act of the Gujarat Legislature, having been assented to 

by the President on the 1st January, 2021 is hereby published for general 

information. 

K. M. LALA, 

Secretary to the Government of Gujarat, 

Legislative and Parliamentary Affairs Department. 

GUJARAT ACT NO. 1 OF 2021. 

 (First published, after having received the assent of the President, in 

the "Gujarat Government Gazette", on the 12th January, 2021). 

AN ACT 

further to amend the Industrial Disputes Act, 1947 in its application to the 

State of Gujarat. 

   

 It is hereby enacted in the Seventy-first Year of the Republic of India 

as follows:- 

 

1.  (1) This Act may be called the Industrial Disputes (Gujarat 

Amendment) Act, 2020. 

 

(2)  It shall be deemed to have come into force on the 3rd July, 2020. 

Short title and 

commencement. 

IV Ex.-2      2-1 
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2. In the Industrial Disputes Act, 1947, in its application to the State of 

Gujarat (hereinafter referred to as “the principal Act”), in section 

25K,- 

 

 (i) in sub-section (1), for the words “one hundred”, the words “three 

hundred” shall be substituted; 

 

(ii) after sub-section (1), the following sub-section shall be inserted, 

namely:- 

“(1A) Without prejudice to the provisions of sub-section (1), 

the State Government may, if satisfied that the maintenance 

of industrial peace or prevention of victimization of workmen 

so requires, by notification in the Official Gazette, apply the 

provision of this Chapter to an industrial establishment (not 

being an establishment of a seasonal character or in which 

work is performed only intermittently) in which such number 

of workmen which may be less than three hundred but not less 

than one hundred, as may be specified in the notification, 

were employed on an average per working day for the 

preceding twelve months.”. 

3. In the principal Act, in section 25N,- 

(i)  in sub-section (1), in clause (a), the words “or the workman has 

been paid in lieu of such notice, wages for the period of the 

notice” shall be deleted; 

(ii)  in sub-section (9), the words “and an amount equivalent to his 

last three months average pay” shall be added at the end. 

4. In the principal Act, in section 25-O, in sub-section (8), the words 

“and an amount equivalent to his last three months average pay” shall be 

added at the end. 

 

5. (1) The Industrial Disputes (Gujarat Amendment) Ordinance, 2020 

is hereby repealed.  

 (2) Notwithstanding such repeal, anything done or any action taken 

under the principal Act as amended by the said Ordinance, shall be deemed 

to have been done or taken under the principal Act as amended by this Act. 
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